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Heard Shri J.Sengupta,ld.Ceunsel for the appli-
cant.

A cepy of this 0,A. has been served on U,B.Moha-
patra,Ld.Sr,S5tanding Ceunsel fer the Respendients.

The applicant grievance as ventilated in this 0.A
is t hat en receipt o f Office erder dtd.$,10,84
Annexure-A/1 ®ransferting him frem S8ite-ange te
site~Gepalpur, he had submitted representatien
dtd. 27.10,04 te Res,Ne,.,2 te pest him te any place
near Bhubaneswar te enable him te leekafter his
family requirements, his family staying at Salepur

District.Cuttack,
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Having received ne respense, he had filed anether
representati@n dtd.zggé.Qthﬁﬂées.ﬂo.l ti.reéonsidar
his prayer fer pesting near his5££3:i’ But se far
the Resperd ents have not dispesed of the tepreSenta;
tiemybut in the meantime en 17.3.05 (Anrexure-A/S)
an effice erder has been issued ofi directing his
relie{g‘fram Site-Manege on the afternecn ef 30th
april, 2005, den @ireetish ¥e repert for duty at
the place of pesting with immediate edfect,

Having regard te the gréavance eof theiappiicant.
that his.representatienﬁéggtnet been dispesed of, '
we hereby direct the Responaant Nb;l te éispose,af;
his reprmscntatiah with a reasened erder within 15
days ef receipt of this erder pénﬂing which the
applicant may net be relieved frem his present plmé
e f pesting 1that is Site=Mange pf Jandhedpur undpr
the Asst.Bngineer,, Subrnarekha Sub-divisdien, cwc;
Balasere,

With she abeve directien this O.Afldisgeseé of
at the admissien stage giving 3iberty te the appli-
cant te appreach this‘Tribunal if his grievamée

is net redressed by the Respendents,
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